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IN THE COURT OF THE SUBDIVISIONAL JUDICIAL MAGISTRATE SONITPUR.  

 

 PRESENT : Mrs. A. Rahman, A.J.S., 

   Sub- Divisional Judicial Magistrate(S), Sonitpur. 

     

 

For the prosecution  ....   Sri. R. Goswami, A P.P. 

For the accused person  ....  Sri. D. Baruah, Advocate 

 

Ref. : G.R. Case No. 1835 of 2015 

 

State of Assam 

-vs- 

Hazrat Ali, Imrajul Haque, Rohima Begum and Khulesha  

 

... Accused persons  

           

 

   Under section  147/148/294/323 of I.P.C.  

    

 

 

Particulars offence on  .......       01.04.2017 

Evidence recorded on .......      14.09.17 

Arguments heard on      .......     14.09.17 

Judgment delivered on  .......      14.09.17 

  

 

     J U D G M E N T 

 

   

1. The prosecution initiated this case on receipt of FIR filed by Ratna Begum 

alleging therein on 15.07.15 at about 3 p.m. her brother Sahidul Islam witnessed her 

another brother Md. Abdul Motin aged six years and Miss. Rojina Begum aged six 

years daughter of Rohima doing misdeed in the paddy field. Seeing them doing so her 

brother Sahidul Islam caught hold of them and handed over them to the respective 

guardian and asked them to give proper guidance to their wards. After sometime 

accused Rohima came to their house with her daughter and rebuked them using 

obscene words. On being protested by them for using obscene words accused persons 

namely Imrajul, Mustt. Rohima, Md. Hazrat Ali, Mustt. Rehena, Mustt. Khulesha and 
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Mustt. Homena attacked them by means of lathi and caused injury to her. That   her 

neighbors Md. Taham Ali and Sofia came to rescue her but accused persons assaulted 

them too . Hence, the case. 

2. On receipt of the said complaint it was registered by Officer-in-charge Tezpur 

police Station as Tezpur P.S. Case No. 901/15, u/s 147/148/294/325/427 of I.P.C. 

After completion of the investigation, the concerned officer-in-charge submitted 

charge-sheet against accused persons for commission of offence u/s 147/148/294/323 

of IPC.  

 3.    In due course, the accused person appeared before the Court and the copy of 

relevant documents were furnished to them as per section 207 Cr.P.C. Having found a 

prima-facie case against the accused persons u/s 147/148/294/323 of I.P.C., the 

particulars of offences under the said sections of law were explained to which they 

pleaded not guilty and claimed to be tried 

 4. The prosecution in support of its case examined three witnesses. Recording of 

statement u/s 313 Cr.P.C was dispensed with. The accused persons have also declined 

to adduce any defence evidence. I have heard argument of both the sides.  

 

5. Points for determination : 

(I) Whether the accused persons on 15.07.15 at about 3 p.m. by forming an unlawful 

assembly used force and violence in prosecution of common object of such assembly 

and thereby committed an offence punishable u/s 147 of  IPC.      

(ii) Whether the accused persons being members of unlawful assembly were  , armed 

with deadly weapon while committing rioting and  thereby committed an offence 

punishable u/s 148 of  IPC.                                                                                                                                                               

(iii) Whether the accused persons on the same day place and time had used obscene 

words against the informant in public place and thereby committed an offence 

punishable u/s 294 of IPC.  

 

(iv) Whether the accused persons on the same day place and time have caused hurt to 

informant and the victims and thereby committed offence punishable u/s 323 of IPC 
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 Discussion decision and Reasons Thereof: 

 6.  PW1- Ratna Begum is informant of this case and she deposed that accused is 

her neighbors. That out of some misunderstanding she had filed the case against them 

and at present she had no grievances against the accused persons. That she sustained 

injuries due to falling by herself. Ext.1 is the F.I.R and Ext.1 (i) is her signature. 

7.      PW2 Smti. Safia Khatoon deposed that informant is her daughter and the 

accused is her neighbor.  She further deposed that her daughter had filed the case 

against the accused out of some misunderstanding. That at present, she has got no any 

grievances against the accused persons. She also deposed that she sustained injuries 

due to falling by herself. 

8.        PW3 Mustt. Joshnara Begum had deposed in support of PW1 and PW2 . She 

further stated that   parties have amicably settled their dispute out of court. She also 

deposed that she had sustained injuries due to falling by herself. 

9.      In view of above evidence of informantPW1 and the victims PW2 and PW3, it is 

seen that the case was filed out of misunderstanding. Therefore, it is held that the 

prosecution has failed to bring home the guilt of the accused persons beyond all 

reasonable doubt. The ingredients of the offences u/s 147/148/294/323 of IPC have 

not been proved against, accused persons namely Hazrat Ali, Imrajul Haque, Rohima 

Begum and Khulesha. Therefore, the accused persons are acquitted of the offences u/s 

147/148/294/323 of IPC and they be set at liberty forthwith. The bail bonds stands 

cancelled and the bailer is discharged from the liability. 

 

 Signed, sealed and delivered in the open Court on this 14 the day of September  2017, 

at Sonitpur. 

 

 

                                                                               Smti. A. Rahman 

                                                        Sub Divisional Judicial Magistrate(s). Sonitpur,                                                                                   
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Dictated and Corrected by me: 

        (Smti Achma Rahman) 

Sub-Divisional Judicial Magistrate,(S) 

        Tezpur, Sonitpur  

 

Dictation taken and transcribed by me: 

       (Proshanta Dev Roy) 

                Steno 

 

 

 

  APPENDIX. 

 

WITNESSES FOR THE PROSECUTION : 

 

P.W.1 PW1- Ratna Begum  

PW2 Smti. Safia Khatoon  

PW3 Mustt. Joshnara Begum 

  

WITNESSES FOR THE DEFENCE : 

   NIL. 

 

DOCUMENTS EXHIBITTED : 

 

Ext.1 ...Ejahar. 

  

                                                                                                                                                                                

S.D.J.M (S), Sonitpur. 

 

     


